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CORAM:  THE HON'BLE MR, JUSTICE V.S. MALIMATH, CHAIRMAN,
THE HON'BLE MR, I.K, RASGOTRA, MEMBER(A).

For the Petitioner, eee Nons,

For the Respondents, B see Shri O,N, Moolri,
. N Counsel

JUDGEMENT (ORAL)

(By Hon'ble Mr, Justice v «Se Nalimath,
Chairman)

In view of the statement made in the reply‘uhich
reads “I; is denied that the order of the Hon'sle Tfibunal
has not been complied ;ith by the respbndenfs. The raversioﬁs
have been made strictly in the order of Juniority. The
vacancies relsased by the petitiqners have bean Filéd by
duly selected and empanelled promoéees whose names‘are in
the list attached at Annexure R-1, It is thied that thé
applicant has not been a110wej'to resuﬁe duty. He ﬁas nbt
reported forduty in the Class IV post to qhich he was
reverted, A copy of letter No, C-5/TYPC/DLI/86 dated
23,1,87 from ths SﬁationvSupgrintenﬁent, Delhi,‘is filed
as Apnexurs R-II, }he petitioner is unauthorisedly absent
and is not‘éligihle for magés.' which we have no reason

to reject, we.are satisfied that no action under the Contempt

of Courts Act is celled for, These procesdinas are dropped,
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